IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

C.A. 641/92. Dt. of Decision : 21-11=94.

Dr. E. VYedavyas | «+ Applicant.
ys

1. The Govt. of 3ndhra Pradash
rep. by its Chief Secratary,
Secretariat, Hyderabad,

2. Union of India
rep. by its Secretary,
Dapartment of Personnel,
Ministry of Home Affairs,
South Hlock, New Deslhi,

3. Sri K.S5.R. Murthy .. Asspondents.

Counsgl for the Applicant ¢ Mr. GuV.L.Narasimha Rao

Counsal for the Respondents : Mr. D.Panduranga Reddy,SC for A,P
for R=1

Me. N.R.Devaraj,Sr.CGSC. for R=2,

CORAM:

THE HON'BLE SHRI JUSTICE U,NEELADRI RAC : VICE CHAIRMAN

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)

Y
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OA 641/92,

JUDGMENT - Dte21,11.94

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RPO, VICE CHAIRMAN)

Hesrd Shri D.Panduranga Reddy, learned Special
counsel for R-i}ﬂxdxixs and Shri N.R,Devaraj, learned

standing counsel for R-2.

2. This CA was filed praying for declaration
thaﬁ the order in G.0.Rt.N0.2295, General Administra-
tion (Special,A) Department, dated 29,5,1992 is
illegal, arbitrary, unjust, improper and unconstitu-
tional and for consequential direction to the res-
poridents to reconsider the-case of the applicant for
appeintment to the fi*ed—gfégg;of Chief Secretary
with effect from 18,4.1991, the date on which R.3,
his immediate junior, was promoted to the said post
with all consequential benefitsnv By the date of g
this OA, the applicant was working in the grade of
Principal Secretary in A, P.State Government;r It is
stated for the respondents that the case of the
applicant was also considered in the grade of Chief .
Secretary in the fixed pay of #,8,000/~ per month

and he was not found fit and accordingly the impﬁgnéd

order dated 29.5,1992 was Xxxmd issued,

3. The applicant retired from service. Though

~this OA was listed even for @m% dismissal, %here was
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no representation for him, His learned counsel
also is not present. The learned stand ing/special

counselifor the respondents appeared.

4, In the result, the OA is dismissed for

default. No costs./

. (R.RANGARAJAN) ‘ {V.NEELADRT RAQ)
e l’l MEMBER (ADMN,) VICE CHAIRMAN ]
.J“"’HJF/J I
DATEN: 21at November, 1994. Aq‘
Open court dictation. ‘ (LSS

Deputy Registrar(JJiccC

vsn

To

" 1; The Chief Secretary, Govt.of A.P.
) gecretariat, Hyderabad.

5. The Secretary, Union of India, _
Dept.of Personnel, Ministry of Home Affairs,

South Block, New Delhi.

3. One copy to Mr.G.V.L.Narasimha Raoc, Advocate, AL
Advocates' Association, High Court of A.F. Hyderabacaw )

4. One copy to Mr.D.Pancduranga reddy, Spl.Counsel for A.P.Govt.
, CAT,Hyd.

5. One copy to Mr.N.R.Devraj, 5r.CGSC.CAT.Hyd.
6. One copy to Library, cAT.Hyd.

7. One spare COpY.
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' Admittsicﬁ and Interim directions

dissuedl

Allowedi,

- 'DPisposell of with directions, o§(

‘Dismissdd.
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